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Mr. Speaker: Ife has said that the 
total demand was met—Rs. 1 crore.

8M  Aril K. ( h u l i :  Excepting in 
the cue of Madhya Pradesh, all 13m 
other demands have been fully met. 
Madhya Pradesh did not want to draw 
the money at first and later on want­
ed the entire amount of Rs. 1 crore, 
whereas we have given them Rs. 82 
1«Mi-

Stall Prabhat Kar: May I know 
whether all the amount which has 
been asked for will be utilised by the 
State Governments?

Shri Aall K. Chanda: It is only very 
recently that LIC wanted that the 
money should be drawn during this 
year. We received the information 
from LIC only in February. We im­
mediately got into touch with the 
State Ministers concerned, and it is 
expected that during the next two or 
three days the money would be 
drawn by the States.
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Shri Anil K. Chanda: As I said, at 

first we received information that 
Madhya Pradesh was not interested 
to draw on this amount, but later on 
they wanted the entire amount of 
Be. 1 crore. Since there were other 
States who were also sending in their 
demands we had to apportion the 
amount between the States which 
wanted to take this loan. As I have 
indicated, the biggest amount of 
Ss. 82 lakhs out of Rs. 1 crore has 
'been given during the current year 
to Madhya Pradesh.
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Shrl Anti K. Chanda: The Wtal
amount available is Rs. 1 crore a&t 
If the whole amount is tiven to to* 
State, the other States will not gat 
any benefit out of this loan.

Aeetdent in Giridih Colliery
, +

{
Shrl Bow:
Shrl M. K. Ghosh:

Shrl Keslumu
Will the Minister of Lahoar aat 

Employment be pleased to state:
(a) whether any enquiry has been 

made into the accident which occur­
red in the Government owned Giridih 
Colliery on the 2nd March, 1969 caus­
ing death of 4 persons;

(b) if so, the findings of the en* 
quiry; and

(c) whether the causes of the acci­
dent were similar to that of the 
accident which occurred in the same 
colliery on the 27th January, 1959 
causing death of a number of persons!?

The Deputy Minister of Labour 
(Shrl Abid All): (a) Yes. 

a (b) The accident was due to an un­
derground fire which gave rise to 
poisonous fumes resulting in the 
death of four persons.

(c) There was no accident in this 
colliery on the 27th January, 1959.

Shri Bose: May I know if this
poisonous gas has also been found in 
the adjacent area of the pit * j  a 
number of workers have been retren­
ched from there?

Shri Abid All: There was no poiso­
nous gas but fumes. So far as the 
surrounding areas are concerned, we 
have no information.

Shrl Keahava: May I know if any 
enquiry has been held in this regard; 
if so, with what result?

Shrl AMd All: The Regional Ins­
pector of Mines enquired into the 
matter, and In his opinion it was a 
mere aocident

Start B. VStal Bao: May 1 *»*»*■■ 
whether a copy of the report of the
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Bagtanal Inspector of Mines will be 
hid on the Table of the House?

Shri AMd AS: We will consider it.
Shrl Bose:. May I know whether 

(here were many lapses of rules in the 
colliery which is a very old one?

Shri AMd All: The report is being 
examined.
industries (Development and Regula­

tion) Act
•1505. Shrl Jhulan Sinha: Will the 

Minister of Commerce and Industry 
be pleased to state:

(a) whether any action has been 
taken against defaulters in Bihar 
under sections 15 and 16 of the Indus* 
tries (Development and Regulation) 
Act, 1B51 during the last 5 years; and

(b) if so, the nature thereof?
The Minister of Industry (Shri 

Manubhal Shah): (a) and (b). A
statement is laid on the Table of the 
House. y

Statement
(a) and (b). So far, investigation 

has been made into the affairs of only* 
one Industrial Undertaking in Bihar 
engaged in the manufacture of sugar 
(viz., M|s. Sugauli Sugar Works, 
Ltd., District Champaran, Bihar). On 
account of continued disputes amongst 
the Directors, the factory was being 
mismanaged and it was apprehended 
that it would not work during the
1956-57 season. The Investigating 
Panel reported to the Government 
that the state of affairs of the Com­
pany were not so alarming as to war­
rant immediate assumption of its 
management by the Government of 
India under the Industries (Dev. & 
Beg.) Act and suggested that the
supervisory control assumed by the 
Central Government under the Essen­
tial Commodities Act might continue 
with some additional powers for the 
Authorised Controllers to issue further 
directions to the Management 
Action was taken accordingly with 
the concurrence of the State Govern­
ment The supervisory control over 
the factory is still being continued 
under the Essential Commodities Act 
•od the factory is working.
« 0  L.SLD__2.

Shrl Jhulan Sfnha: At the end of
the statement it is said: “Action was 
taken accordingly with the concur­
rence of the State Government. The 
supervisory control over the factory 
is still being continued under the 
Essential Commodities Act and the 
factory is working.” With reference 
to this statement, may I know whe­
ther there has been any change in the 
standard of efficiency after the factory 
started working under directions 
from Government from what it was 
when the 'factory was being managed 
by the partners themselves?

Shrl Manubhal Shah: It was due to
mismanagement on the part of the 
original proprietors that it was taken 
over. So, obviously, it has been run­
ning very much better and because 
of that we are continuing to operate 
it. As soon as the partners are re­
formed or the management is reor­
ganised, it can be handed over to such 
management. We do not want to 
hold on to this factory for all the 
time.

Shrl Jhulan Sinha: The statement 
says that investigation has so ter 
been made into the affairs of only 
one industrial undertaking in Bihar. 
May I know whether a factory known 
by the name of Indian Sugar 
Works, Siwan was placed in a simi­
lar situation and it ceased to work 
after some years causing very much 
inconvenience to the public because of 
the failure of the Government to in­
tervene and take appropriate action9

Shri Manubhai Shah: I could not 
follow the question.

Mr. Speaker: Zs the hon. Minister 
aware of any individual case? He 
wants notice, evidently.

Shri Manubhal Shah: No, Sir; I
have not followed the question.

Mr. Speaker: Hon. Member will 
speak a little louder and more slow­
ly.

Shrl Jhulan Sinha: May I enquire 
if the Government is aware that 
Indian Sugar Works, Siwan was 
placed in a similar situation and It 
ceased to work because of the failure




